FORM A - PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS
OF SAVUTE TEXTILES PRIVATE LIMITED

RELEVANT PARTICULARS
1 Name of corporate debtor Savute Textiles Private Limited
2 | Date of incorporation of corporate 28/02/2012
debtor
3 Authority under which corporate Registrar of Companies, Kerala and
debtor is incorporated / registered Lakshadweep under the Companies
Act, 2013.
4 | Corporate Identity No. / Limited U17200KL2012PTC030889

Liability Identification No. of
corporate debtor

5 | Address of the registered office and | Vaninilayam, PRA:68 Friends Nagar,
principal office (if any) of corporate | Palachuvadu, Kakkanad, Kerala-

debtor 682038, India.
6 | Insolvency commencement date in | 10-03-2022 - Date of Pronouncement
respect of corporate debtor of order (16/03/2022 —Date of receipt
of Order by IRP)
7 | Estimated date of closure of 180 days from the date of
insolvency resolution process commencement of resolution process

8 | Name and registration number of the | CA. Babu Abraham Kallivayalil
insolvency professional acting as IBBI/IPA-001/IPP-02247/2020-

interim resolution professional 2021/13406

9 | Address and e-mail of the interim lind floor, Manchu Complex, PT. Usha
resolution professional, as registered | road, Kochi, above Bapus baby shop,
with the Board Ernakulam, Kerala, 682011

babucentralcouncil@gmail.com

10 | Address and e-mail to be used for | lind floor, Manchu Complex, PT. Usha
correspondence with the interim road, Kochi, above Bapus baby shop,
resolution professional Ernakulam, Kerala, 682011
ip.savutetextiles@gmail.com
babucentralcouncil@gmail.com

11 | Last date for submission of claims | 30-03-2022

12 | Classes of creditors, if any, under Not applicable.
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13 | Names of Insolvency Professionals | Not applicable.
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14 | (a) Relevant Forms and Web link: https://www.ibbi.gov.in/nome/
(b) Details of authorized downloads

representatives are available at: | Physical Address: As mentioned
against entry no.10

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Savute Textiles Private
Limited on 10-03-2022. The creditors of Savute Textiles Private Limited, are hereby
called upon to submit their claims with proof on or before March 30, 2022 to the Interim
Resolution Professional at the address mentioned against entry No. 10 above. The
financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against entry No. 12, shall indicate
its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 to act as authorised representative of the class in Form CA.
Submission of false or misleading proof of claim shall attract penalties.

March 17, 2022 CA.BABU ABRAHAM KALLIVAYALIL
Ernakulam Interim Resolution Professional
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PPIN The Trichur Urban

b4 Co-operative Bank Ltd.

Head Office : Mission Quarters, Thrissur - 1. HO-0487-2429245, E-mail : recovery@tucb.in

POSSESSION NOTICE

Ref.No:-MDR MJL 24.To,1. Mr.Aneesh C.B., S/o Balaraman, Chavarattil House, Sivanada, Ponnor P.O. Thrissur-680552. 2.Mrs.Thanka, W/o Balaraman,
Chavarattil House, Sivanada, Ponnor P.O. Thrissur-680552. 3.Mrs.Bindhu, W/o Aneesh, Chavarattil House, Sivanada, Ponnor P.O. Thrissur-680552.
APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 03-01-2022 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs. 10,04,072/-(Rupees Ten Lakh Four Thousand and Seventy Two only) as on 01-01-2022 within sixty days from the date of receipt of the said
notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.10,55,362/- (Rupees Ten Lakh Fifty Five Thousand Three Hundred and Sixty Two
only) as on 10-03-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District-Mundur, Village-Edakkalathur, Sy.No.-104/2 P, Re.Sy.No-207/12 P, Extent-
7.07 Ares. Description:- All the part and parcel of the property of the above said land rights etc therein. Boundaries:- East- Property of Kadagath Sasi, North-
Property of Nellikkal Anitha, West-Private Road, South-Panchayath Road.

Place:Thrissur, Date:14-03-2022 Authorised Officer

Ref. No:- STN LTHL 175. To, 1.Mrs. Jayanthi Sasi, W/o. V.R Sasi, Vellattuparambil House, Jayanthi Nivas, Velans Road, Kanimangalam P.O,Thrissur-
680027. 2.Mr.Jishnu Sasi,S/o V.R. Sasi, Vellattuparambil House, Jayanthi Nivas, Velans Road, Kanimangalam P.O,Thrissur-680027. 3.V.R Sasi, S/o
Raghavan,Vellattuparambil House, JayanthiNivas, Velans Road, Kanimangalam P.O,Thrissur-680027.

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 03.09.2021 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs. 22,49,683/-(Rupees Twenty Two Lakh Forty Nine Thousand Six Hundred and Eighty Three only) as on 30.08.2021 within sixty days from the date
of receipt of the said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.

The borrowers in particular and the publicin general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.23,72,751/- (Rupees Twenty Three Lakh Seventy Two Thousand Seven Hundred
and Fifty One only) as on 10.03.2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District-Thrissur, Village-Pottor,Sy.No-.264/2P, Re.Sy.No.-(BL-53) 117/1P, 117/5P,
Extent- 2.63 Ares, 2.08 Ares, Description:- All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:- East-Road,
North-Chal, West-Property of Mangan Francis, South-Property of Pushpakaran and Santhakumari.

Place: Thrissur, Date:14-03-2022 Authorised Officer

Ref. No:- MAN POD 46. To, 1. Mr.K.C. Nicklos, S/o Cherukutty, Koladi House, Jaihind market, Thrissur-680001. 2.Mr. Nickson Nicklos, S/o K.C.Nicklos
Koladi House, Jaihind market, Thrissur-680001

APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE. (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 30.09.2020 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs. 18,40,188/- (Rupees Eighteen Lakh Forty Thousand One Hundred and Eighty Eight only) as on 28.09.2020 within sixty days from the date of
receipt of the said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.20,61,857/- (Rupees Twenty Lakh Sixty One Thousand Eight Hundred and Fifty
Seven only)as on 10.03.2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of
time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District- Kunnamkulam, Village- Arthat, Sy.No.-563/2P, Re.Sy.No.-113/1, Extent-
5.15 Ares, Description:- All the part and parcel of the property of the above said land,building rights etc therein. Boundaries:- East-Property of Cheruvathur
Baby, North-Kunnamkulam Guruvayoor Road, West-Property of Barathan, South-Property of Koladi Steephen.

Place:Thrissur, Date:14-03-2022 Authorised Officer

Ref. No:- PTL LTHL 141. To, 1.Mr.Ratheesh.V.R, S/o Rajan,Vanneri House, Vellappaya Road, MG Kavu. P.O Thrissur- 680581. 2.Mrs.Sarala Rajan, W/o
Rajan, Vanneri House, Vellappaya Road, MG Kavu. P.O Thrissur- 680581. 3. Mr.Sujith Raj S/o Rajan, Vanneri House, Vellappaya Road, MG Kavu. P.O
Thrissur-680581.

APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 05.11.2020 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.27,24,561/- (Rupees Twenty Seven Lakh Twenty four Thousand Five hundred and Sixty one only) as on 04.11.2020 within sixty days from the
date of receipt of the said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.32,19,423/- (Rupees Thirty Two Lakh Nineteen Thousand Four Hundred and
Twenty Three Only) as on 23.02.2022 and interest thereon.The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

SCHEDULE- A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur,Sub District-Thrissur,Village-Killanoor,Sy.No.-541/P,Extent-5.67 Ares,
Description: - All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:- East-Property of Selin, North-Private
Way, West-Property of Mohan vilasil Rajan, South-Property of Pulikkottil Dr Jacob.

Place:Thrissur, Date: 14-03-2022. Authorised Officer

Ref. No:- PTL MJL 39 & MSL 31. To, 1. Mr.Sanosh N.F,. S/o Francis, Neelangavil House,Pottor. P.O, Thrissur- 680581. 2.Mr. Francis. N.D, S/o Devassy,
Neelangavil House, Pottor P.O, Thrissur- 680581. 3. Mrs.Omana Francis, W/o Francis, Neelangavil House, Pottor. P.O, Thrissur- 680581.

APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT)
RULES 2002. Issued demand notice dated 15.05.2020 in MJL 39 calling upon the above addressees being borrower/sureties to repay the amount
mentioned in the notice being Rs. 13,51,145/-(Rupees Thirteen lakh Fifty One Thousand one Hundred and Forty five only) as on 07.04.2020 within sixty
days from the date of receipt of the said notice and issued another demand notice dated 15.05.2020 in MSL 31 calling upon the above addressees being
borrower/sureties to repay the amount mentioned in the notice being Rs.8,76,343/- (Rupees Eight lakh Seventy Six Thousand Three Hundred and Forty
Three only) as on 07.04.2020 within sixty days from the date of receipt of the said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. MJL39 for an amount of Rs.17,21,902/- (Rupees Seventeen Lakh Twenty One Thousand Nine
Hundred and Two only) as on 11.03.2022 and interest thereon and MSL 31 for an amount of Rs.11,04,396/-(Rupees Eleven Lakh Four Thousand Three
Hundred and Ninety Six only) as on 11.03.2022 and interest thereon. Total Rs.28,26,298/- (Rupees Twenty Eight Lakh Twenty Six Thousand Two Hundred
and Ninety Eight only) The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of time available, to redeem the
secured assets.

SCHEDULE- A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District-Thrissur, Village-Pottor. Sy.No.625/1P, Re.Sy No.-294/8,
Extent-2.22 Ares, Description:- All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:- East-Property of
Arngassery Simon, North-Property of Arngassery Simon, West-Vellachal, South-Kanal Road.

Place:Thrissur, Date: 14-03-2022 Authorised Officer

Ref. No:- WF MJL 31. To, 1. Mr.Santhosh kumar C.G, S/o Govindan C.K, Cheruvathery House, Cheruvathery, Chevoor P.O, Thrissur -680027. 2.Mrs
Sarayu M.S, W/o Santhosh kumar C.G, Cheruvathery House, Cheruvathery, Chevoor P.O.Thrissur-680027.

APPENDIX IV. [See Rule 8(1)]JPOSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 13-07-2021 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.11,55,845/-(Rupees Eleven Lakh Fifty Five Thousand Eight Hundred and Forty Five only) as on 06-07-2021 within sixty days from the date of
receipt of the said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs 12,87,326/- (Rupees Twelve Lakh Eighty Seven Thousand Three Hundred and
Twenty Six only) as on 23-02-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in
respectof time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY:-District-Thrissur, Sub District-Cherppu,Village-Pallissery, Sy.No.-347/5, Re.Sy.No-223/7, Extent-4.65
Ares, Description:- All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:- East-Property of Bhargavi, North-
Property of Geetha, West-Property of Sreenivasan, South-Road & Property of Sreenivasan.

Place:Thrissur, Date: 14-03-2022 Authorised Officer

Ref.No:- MDR MJL4 & LTH 100. To, 1.Mrs.Saritha, W/o Unnikrishanan, Vattekkatt House, Avannavu Road, Parappuram, Peramangalam P.O Thrissur-
680545. 2.Mr Unnikrishanan, S/o Balakrishanan. Vattekkatt House, Avannavu Road, Parappuram, Peramangalam P. O, Thrissur-680545

APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT)
RULES 2002. Issued demand notice dated 09-06-2020 in MJL 4 calling upon the above addressees being borrower/sureties to repay the amount
mentioned in the notice being Rs.89,358/- (Rupees Eighty Nine Thousand Three Hundred and Fifty Eight only) as on 02-06-2020 within sixty days from
the date of receipt of the said notice and issued another demand notice dated 09-06-2020 in LTH 100 calling upon the above addressees being
borrower/sureties to repay the amount mentioned in the notice being Rs.5,23,988/- (Rupees Five Lakh Twenty Three Thousand Nine Hundred And Eight
Eightonly) as on 02-06-2020 within sixty days from the date of receipt of the said notice.

The addressees ( borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March ofthe year2022.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. MJL 4 for an amount of Rs.1,16,491/- (Rupees One lakh Sixteen Thousand Four Hundred and Ninenty
One only) as on 24.02.2022 and interest thereon and LTH 100 for an amount of Rs.6,71,395/- (Rupees Six lakh Seventy One Thousand Three Hundred
and Ninety Five only) as on 24.02.2022 and interest thereon. Total Rs. 7,87,886/- (Rupees Seven Lakh Eighty Seven Thousand and Eight Hundred and
Eighty Six only) The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of time available, to redeem the secured
assets.

SCHEDULE-A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur,Sub District-Mundur, Village-Peramangalam,Sy.No-.413/2P, Re.Sy No.-
362/3P (BL-3), Extent-1.62 Ares, Description:- All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:-East-
Property of Pudhumanna Narayini amma and others, North-Private Way,West-Property of Pudhumanna Vishnu Kumar, South-Property of David Kunji
Porinju.

Place:Thrissur, Date: 14-03-2022.

Ref. No :- NDA LTHL 363. To, 1.Mr.Satheeshan, S/o.Manikutti,Chellikkara House, Kozhukully P.O, Thrissur-680751. 2. Mrs. Mini, W/o Satheeshan,
Chellikkara House, Kozhukully P.O, Thrissur-680751.

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 25.11.2019 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.10,38,528/- (Rupees Ten Lakh Thirty Eight Thousand Five Hundred and Twenty Eight only) as on 19.11.2019 within sixty days from the date of
receipt of the said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs13,79,827/-. (Rupees Thirteen Lakh Seventy Nine Thousand Eight Hundred and
Twenty Seven only) as on 23-02-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur,Sub District-Kuttanellur,Village-Kozhukkully,Sy.No-55/3P,539/1P, Extent-2.83 Ares, 3.54
Ares, Description:- All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:-East-Panchayath Road, North-
Property of Chellikkara Mani & Chellikkara Kudumbha Kshethram, West-Property of Chellikkara Vasu, South-Property of Chellikkara Kumaran.
Place:Thrissur, Date: 14-03-2022 Authorised Officer

Authorised Officer

)|..... GILADA FINANCE AND INVESTMENTS LIMITED

ILADIA <3
|8noup o CIN: L65910KA1994PLC015981
Regd. Office: #105 R.R Takt, 37 Bh Main Road, 560094 Ph:080-40620000(30 Lines)
Fax: 080. 09; E-mail: md@giladagroup.com, Website: www.gi com

NOTICE OF RECORD DATE

Pursuant to Regulation 42 of SEBI (Listing Obligation and Disclosure Requirements) Regulations, 2015,
we wish to inform that the Board of Directors of the Company has fixed Thursday, 31st March 2022 as
the Record Date for determining the eligibility of Shareholders with regard to the sub-division of Equity
Share of face value of Rs 10/- (Rupees Ten) each into 2 (Two) Equity Shares of face value of Rs 5/-
(Rupees Five)each and for the purpose of allotment of 1 (One) Bonus Equity Share of Rs 5/- each fully
paid-up for every 1 (One) existing Equity Share of Rs 5/- each fully paid-up (Post Sub Division)as
approved by the Shareholders in their Extraordinary General Meeting held on March 18, 2022.
For Gilada Finance & Investments Ltd

Sd/- (Rajgopal Gilada)

ing Director (DIN: 00307829)

Place : Bangalore
Date : 18.03.2022

KERALA WATER AUTHORITY

e-Tender Notice
Tender No : 118/2021-22/KWA/PHC/D1/TVM
JJM 2021-24 - Thiruvananthapuram District -CWSS to Nellanad,Vamanapuram and Manikkal
panchayaths- Phase IIl -Providing Functional Household Connections to remaining Households in
Vamanapuram and Nellanad Panchayaths.
EMD : Rs. 1,00,000/-, Tender fee : Rs. 7,500/, Last Date for submitting Tender : 29-03-2022 03:00:pm,
Phone : 0471-2322303
Website : www.kwa.kerala.gov.in, www.etenders kerala.gov.in

KWA-JB-GL-6-1227-2021-22

Superintending Engineer
PH Circle,Thiruvananthapuram

SHRIRAM HOUSING FINANCE LIMITED

Reg.Off.: Office No.123, Angappa Naicken Street, Chennai-600001
Head Office: 7-B, 7th Floor, K G Oxford Business Centre,
Sreekandath Road, Ravipuram, Ernakulam — 682 016
Website: www.shriramhousing.in

SYMBOLIC POSSESSION NOTICE
Whereas, the undersigned being the authorised officer of Shriram Housing
Finance Limited (SHFL) under the provisions of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (said Act) and in exercise of powers conferred under Section 13(12) of
the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
(said Rules) issued demand notices to the Borrowers details of which are
mentioned in the table below to repay the amount mentioned in the said
demand notices. The Borrowers having failed to repay the amount, notice is
hereby given to the Borrowers and the public in general that the undersigned
has taken Symbolic possession of the property described herein below in
exercise of powers conferred on him/her under Section 13(4) of the said Act
read with rule 8 of the said Rules, on this 15th day of March, 2022.

The Borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealing with the property will be subject to the
charge of Shriram Housing Finance Ltd. for an amount as mentioned herein
below with interest thereon.

SHRIR&M

HOUSING FINANCE

Borrower Name
and address

Amount due as per
Demand Notice

Mr. Varghese T J S/0 Joseph

Thundathil, Kochangady, Vadakumpuram PO
Chendamangalam SO Ernakulam — 683512

Also At: Mr. Varghese T J

M/s St Jude Engineering Works No. 17/309, Assisi
Junction, Aluva Ernakulam - 683101

Mrs. SindhuMJ  W/o Mr. Varghese T J
Thundathil, Kochangady, Vadakumpuram PO
Chendamangalam SO Ernakulam - 683512

Rs. 19,59,067/-
(Rupees Nineteen
Lakhs Fifty Nine
Thousand and Sixty
Seven Only) in
respect of Loan
Account No.
SLPHCOCH000039
1ason10.11.2021

Description of Property

As per MODT:

Society Named as: R.Sy No. 302/1, Chendamangalam Village, Parvoor Taluk,
Ernakulam, Pin—683512

Situated at : Chendamangalam Village, Village : Chendamangalam Pin Code :
683512, Admeasuring Area : 2712 Sft

As per Title Documents:

District : Ernakulam, Sub District : Chendamangalam, Taluk : Paravur, Village
: Chendamangalam, Tenure: Janman/Parambu, Limit: Chendamangalam
Panchayath, Block : 4, Re.Sy.No.:302/1, SyNo: 167, 219/1 ,  Extent
(Sg.Mts): 2.02 Ares 50 Sgm , (As per revenue records now the subject
propertyis lyingin Re.Sy.No. 302/1-2 and the total extentis 2.52 Ares only)

All that piece and parcel of land having a total extent of 2.02 Ares and 50 Sqm
land lying in Sy.No. 167, 219/1 respectively and in Re.Sy No. 302/1 of
Chendamangalam Village, Paravur Taluk lying in Sub Registration District of
Chendamangalam and in the Registration District of Ernakulam with all
improvements there in and the entire rights appurtenant thereto and is bounded
on: North : Property of Sebastian and 3 Meter wide Private Road, East : Ceiling
Land, South : Ceiling Land , West : Property of Kiran

Boundaries as per Location Sketch No. 710/2018(B) dated 07.04.2018 issued
by the Village officer, Chendamangalam , North : Ceiling Land, East: Ceiling
Land, South : Property of Sebastian and Panchayath Road , West : Property of
Kiran

The borrower's attention is invited to provisions of sub-section (8) of section
13 ofthe Act, in respect of time available, to redeem the secured assets.

Place: Ernakulam Sd/- Authorised Officer
Date : 15.03.2022 Shriram Housing Finance Limited

Business Standard
newspaper delivering safely
to homes and offices

For details, SMS reachbs to 57575
or email order@bsmail.in

Business Standard
Insight Out

FORM A - PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS
OF SAVUTE TEXTILES PRIVATE LIMITED

Weekend

Business Standard
KOCHI EDITION

RELEVANT PARTICULARS

Printed and Published by Sumesh KS on

behalf of Business Standard Private Limited 1| Name of corporate debtor Savute Textiles Private Limited
and printed at M/s S. T. Reddiar & Sons 2 Date of incorporation of corporate 28/02/2012
(EKM), Veekshanam Road, Kochi- debtor
682 035 and published at Ground Floor, 3 | Authority under which corporate Registrar of Companies, Kerala and

S T Reddiar & Sons, Veekshanam Road,
Kochi - 682 035, Kerala

Editor : Shailesh Dobhal 4

debtor is incorporated / registered Lakshadweep under the Companies

Act, 2013,
U17200KL2012PTC030889

Corporate Identity No. / Limited
Liability Identification No. of

RNI No. KERENG/2013/52848 corporate debtor

Readers should write their feedback at 5
feedback@bsmail.in

Address of the registered office and
principal office (if any) of corporate
debtor

Vaninilayam, PRA:68 Friends Nagar,
Palachuvadu, Kakkanad, Kerala-

682038, India.

10-03-2022 - Date of Pronouncement
of order (16/03/2022 —Date of receipt
of Order by IRP)

180 days from the date of
commencement of resolution process

CA. Babu Abraham Kallivayalil
IBBI/IPA-001/IPP-02247/2020-
2021/13406

lind floor, Manchu Complex, PT. Usha

For Subscription and Circulation 6
enquiries please contact:
Ms. Mansi Singh
Head-Customer Relations 7
Business Standard Private Limited.
H/4 & /3, Building H, Paragon Centre,
Opp. Birla Centurion,
PB.Marg, Worli, Mumbai - 400013
E-mail: subs_bs@bsmail.in
“or sms, REACHBS TO 57575" 9

Insolvency commencement date in
respect of corporate debtor

Estimated date of closure of
insolvency resolution process

8 | Name and registration number of the
insolvency professional acting as
interim resolution professional

Address and e-mail of the interim

resolution professional, as registered
with the Board

road, Kochi, above Bapus baby shop,
Ernakulam, Kerala, 682011
babucentralcouncil@gmail.com

lind floor, Manchu Complex, PT. Usha
road, Kochi, above Bapus baby shop,
Ernakulam, Kerala, 682011
ip.savutetextiles@gmail.com
babucentralcouncil@gmail.com

30-03-2022
Not applicable.

DISCLAIMER News reports and feature arti-
cles in Business Standard seek to present an
unbiased picture of developments in the mar- 10
kets, the corporate world and the government.
Actual developments can turn out to be differ-
ent owing to circumstances beyond Business
Standard's control and knowledge. Business
Standard does not take any responsibility for
investment or business decisions taken by 11
readers on the basis of reports and articles 12
published in the newspaper. Readers are
expected to form their own judgement.
Business Standard does not associate itself
with or stand by the contents of any of the
advertisements accepted in good faith and
published by it. Any claim related to the
advertisements should be directed to the
advertisers concerned.

Unless explicitly stated otherwise, all rights 14
reserved by M/s Business Standard Pvt. Ltd.
Any printing, publication, reproduction, trans-
mission or redissemination of the contents, in
any form or by any means, is prohibited with-
out the prior written consent of M/s Business
Standard Pvt. Ltd. Any such prohibited and
unauthorised act by any person/legal entity

shall invite civil and criminal liabilities.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Last date for submission of claims

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13 | Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

(a) Relevant Forms and
(b) Details of authorized
representatives are available at:

Not applicable.

Web link: https://www.ibbi.gov.in/home/
downloads

Physical Address: As mentioned
against entry no.10

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Savute Textiles Private
Limited on 10-03-2022. The creditors of Savute Textiles Private Limited, are hereby
called upon to submit their claims with proof on or before March 30, 2022 to the Interim
Resolution Professional at the address mentioned against entry No. 10 above. The

financial creditors shall submit their claims with proof by electronic means only. All other

No Air Surcharge creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against entry No. 12, shall indicate
its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 to act as authorised representative of the class in Form CA.
Submission of false or misleading proof of claim shall attract penalties.

March 17, 2022 CA.BABUABRAHAM KALLIVAYALIL
Ernakulam Interim Resolution Professional

Piramal Capital & Housing Finance Limited

(Formerly known as Dewan Housing Finance Corporation Ltd)
Corporation Ltd) Registered office : Unit No. 601, 6th floor, PiramalAmiti Building, PiramalAgastya

@ Piramal
Corporate Park, Kamani junction, Opp.Fire Station, LBS Marg, Kurla( West) Mumbai 400070.

Branch Office:Piramal Capital Housing Finance Limited,1st Floor, KMM Building, Near Hotel Renaiaissance,Palarivattom, Cochin- 682025
POSSESSION NOTICE (for immovable property) Rule 8-(1)

Whereas, the undersigned being the Authorized Officer of Piramal Capital and Housing Finance Limited (PCHFL) (Formerly
known as Dewan Housing Finance Corporation Ltd) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 8 & 9 of the
Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s) /
Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60 days from the date of receipt of the said
notice. The borrower having failed to repay the amount, notice is hereby given to the Borrower(s) / Guarantor(s) and the public in
general that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him
under Section 13(4) of the said Act read with Rule 8 of the said rules. The borrower in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will be subject to the charge of PCHFL for an amount as
mentioned herein under with interest thereon.

SL Name of the Borrowers/ Demand Notice | Date ofPossession and As on
No. Guarantors. Loan Code & Branch date, Due amount | date of possession due amount.
Vinson C Varghese (Borrower) Ashagrace Emmanuval, Varghese C I, 31.5.2021, 15.03.2022,
Nancy Cleatus (Co-Borrower /Guarantor) Loan Code - 00001701 Rs.708313/- Rs.802532/-

Branch - Calicut

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Re Survey No 16/33
Pantheerankavu Village, kozhikode Taluk Nr. Palazhi Jn Kozhikode District Kozhikode Kerala :- 673014, North - SUNIL, South -
LANE, East- LANE, West - RAJAN, Area - 0.95Ares

Loan Code-00002489 Branch-Kannur Rs.2386546/- Rs.2640724/-

Somichan Joseph (Borrower) Archana Jose (Co-Borrower /Guarantor) 16.6.2021, | 16.03.2022,

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Re Survey No. 7/1A1 Velladu
Village Kannur Dist Kannur Dist Kannur Kannur Kerala :- 670571, North - Road, South - Joseph, East - Parayil shaji, West - N M
Thomas, Area - 4.05Ares

Biju TV (Borrower) Sujitha K §(Co-Borrower/Guarantor) 16.6.2021, 16.03.2022,
Loan Code -00002083 Branch - Kannur Rs.2298013/- Rs.2572893/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Rs No 50/3, 51/3 Eramam Village Taliparamba
Taluk Taliparamba Taluk Kannur Kannur Kerala :- 670306, North - Road, South - Abdulla, East - Road, West - Anjilath Rhmath, Area - 4.05Ares

Loan Code -00000646 Branch - Calicut Rs.2178007/- Rs.2396782/-

Leenamma John (Borrower) Dinesan N J(Co-Borrower /Guarantor) 16.6.2021, | 15.03.2022,

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-4.17 Ares In R 'S No 43/4
Poolakode Village Pilasseri B.O Kozhikode Taluk Pilasseri B.O Kozhikode Taluk Kozhikode District Kozhikode Kerala :- 673571,
North - road, South - Dr. Vikraman, East - road, West - sreepriya, Area - 4.22 Ares

Sarojini N (Borrower) Sreejith N, (Co-Borrower /Guarantor) 16.6.2021, 15.03.2022,
Loan Code - 00001414 Branch - Kannur Rs.719409/- Rs.786326/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Resurvey No 13/9 Nadakkal
House Ezhom Village Payangadi Kannur Payangadi Kannur Kannur Kannur Kerala :- 670303, North - Property of Ibrahim, South -
Property of Janaki, East - Property of Janaki, West - Property of Milk society, Area - 2.43 Ares

Sabeena VP (Borrower) Siddique P P (Co-Borrower /Guarantor) 16.6.2021, 15.03.2022,
Loan Code -00001217 Branch - Kannur Rs.699741/- Rs.789407/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Flat No 7 C On 7Th Floor Flat No
Royal Hevan Kannur Kannur Kannur Kannur Kannur Kannur Kerala :- 670001, North - Property of SHEKHARAN and pathway, South -
Properties Hashim, Kumaran, East- Pathway, West - Property of SHEKHARAN &municipal road, Area - 1.20 Ares

Shameer M S (Borrower) Muhammed Shafeek M S,(Co-Borrower 28.6.2021, 16.03.2022,
IGuarantor) Loan Code -00009205 Branch - Kochi Rs.1597735/- Rs.1734819/-

Description of Secured Asset (Immovable Property) : All That Part And Parcel Of Property Bearing:-mr.shameer Ms, Door No .
10/381 Kumbalam Village,re Sy No. 232/3 & 232/8 Kanayannur Taluk Maradu Ernakulam Kerala :- 682506, North - Panchayath Road,
South - Property Of Kannan, East - Property Of Antony, West - Property Of Kannan, Area - 1.24 Ares

(Co-Borrower /Guarantor) Loan Code -00002690 Branch - Kannur Rs.2915761/- Rs.3188575/-

Shijin Mangalasery (Borrower) Sudhakaran Mangalasery | 29.6.2021, 14.03.2022,

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Re Survey No. 51/2, Raghavan
Peedika Valiyanoor Village, Kannur Taluk Kannur Corporation Kerala Kannur Kerala :- 670006, North - Ahammed Haji, South - Azees,
East - Azees, Pvtroad, West - Ahammed Haiji, Area - 5.26 Ares

9

Mohanan PK (Borrower) Sudha PK (Co-Borrower /Guarantor) 20.7.2021, 14.03.2022,
Loan Code -00001392 Branch - Calicut Rs.1597619/- Rs.1648094/-

Description of Secured Asset (Immovable Property) : All That Part And Parcel Of Property Bearing:-resurvey No 53/3 Koduvally
Village, Thamarassery Taluk, Kozhikode District. Kozhikode Kerala :- 673572, North - Thulasi, South - Lane, East - Al Ishan School,
West - Road & Fathima, Area - 4.75 Ares

31.8.2021,
Rs.2446005/-

15.03.2022,
Rs.2512315/-

Muraleedharan Shappuparampil Reghunadhan (Borrower)
Reghunathan Kunju Kunju Puthuval (Co-Borrower /Guarantor)

Loan Code-00001299 Branch - Kottayam

1

=3

Description of Secured Asset (Immovable Property) : All That Part And Parcel Of Property Bearing:-re Sy No 118/12/3 Panachikad
Village Kottayam Taluk Kottayam Kottayam Kerala :- 686533, North - Vijayan Chaithram, South - Private Road, East - Prasanth
Kuttiyanickal, West - Santhosh Perumthuruthiyil, Area - 1.61 Ares

” Vasu K (Borrower) Nalini K, Naveen K (Co-Borrower/Guarantor) 31.8.2021, 14.03.2022,
Loan Code -00001308 Branch - Calicut Rs.1142234/- Rs.1248356/-

Description of Secured Asset (Immovable Property) : All That Part And Parcel Of Property Bearing:-re Survey No 112/5 Kakkodi Village Kozhikode
Taluk Calicut Kozhikode Kerala :-673611, North - Janardhanan, South - Sundharan & Parvathy, East - Lane & Syam, West - Venu, Area- 13.45Ares

Place: Cochin (Authorized Officer)
Date :19/03/2022 Piramal Capital & Housing Finance Limited
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CORRIGENDUM

FORM A - PUBLIC ANNOUNCE-
MENT dated 19.3.22 (under
Regulation 6 of the IBBI (IRP for
Corporate Persons) Regulations,
2016) of Savute Textiles Private
Limited states that Insolvency
Comment Date is 10.3.22. The
same should be read as 11.3.22.
The other text therein will remain
unchanged.

CA. BABU ABRAHAM KALLIVAYALIL
IRP

iawii Government of Kerala

Published Tenders from 14-03-2022 to  20-03-2022

rtment

Tender ID: 2022_FD 482522 1 * IFS * COST OF
CHAPPATHU WORK AT RANDATINMUKKU IN
VALLAKKADAVU RANG * Closing Date: 28-Mar-2022 *
PAC: Rs651000
Tender ID: 2022 FD 482560 1 * IFS * COST OF
MAINTENANCE ROAD WORK AT VANCHIVAYAL TO
THONDIYAR IN * Closing Date: 28-Mar-2022 * PAC:
Rs963000
Tender ID: 2022_FD_482570_1 * IFS * COST OF
MAINTENANCE OF ROAD WORK AT KOZHIKANAM
TO ARUVIPALAM * Closing Date: 28-Mar-2022 * PAC:
Rs963000
Tender ID: 2022_FD_483149 1 * Divisional Forest Officer *
[Construction of Compound wall and vehicle shed at

* Closing Date: 26-Mar-2022 * PAC: Rs589000

https://etenders.kerala.gov.in

Visit

for more details.

Ro.No: 14-20/Mar/2022/PRD/(S)12

APPENDIX IV
[See rule 8 (1)]

POSSESSION NOTICE

(for immovable property)
Whereas,
The undersigned being the Authorized Officer of the INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
24.07.2021 calling upon the Borrowers VALUE DEALZ THROUGH ITS
PARTNERS, S. SATHIYA VAGEESWARAN, RAVIKUMAR RALIAS RAVIKUAMR
RAJU, SATHIYA R AND R RAJAPANDI to repay the amount mentioned in the
Notice being Rs.81,93,714.12 ( Rupees Eighty One Lakhs Ninety Three
Thousand Seven Hundred Fourteen And Twelve Paise Only) against Loan
Account No. HLAPMAR00339950 as on 05.06.2021 and interest thereon within 60
days from the date of receipt of the said Notice.
The Borrower having failed to repay the amount, Notice is hereby given to the
Borrower and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred
on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on 16.03.2022.
The Borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the INDIABULLS HOUSING FINANCE LIMITED for an amount of Rs.81,93,714.12
(Rupees Eighty One Lakhs Ninety Three Thousand Seven Hundred Fourteen
And Twelve Paise Only) as on 05.06.2021 and interest thereon.
The Borrower's attention is invited to provisions of Sub-Section (8) of Section 13 of

the Actinrespect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

A HOUSE CONSTRUCTED UPON A LAND MEASURING AN EXTENT OF 1800
SQ FT, BEARING PLOT NO.2, COMPRISED IN R.S. NO.2/4 OUT OF A LAND
MEASURING AN EXTENT OF 3 ACRES 68 CENTS COMPRISED IN
R.S.NO.2/4,5B,6,7,8,9A,9B,10,12,13A AND 13B BEARING PATTA NO. 343, 342,
351,3 44, 342, 348, 345, 346, 347, 349 SITUATED IN R.V.NAGAR, ERKUDI
VILLAGE, MADURAI SOUTH TALUK, MADURAI DISTRICT, WITHIN THE LMITS
OF ARASARADI SUB-REGISTRATION DISTRICT, MADURAI SOUTH
REGISTRATION DISTRICTAND BOUNDED AS FOLLOWS:

EAST : 30FT.WIDESOUTH-NORTH COMMON ROAD
WEST : PROPERTYINR.S.NO.2/2AND2/3

NORTH : PLOTNO.1

SOUTH : PLOTNO.3

MEASURING : EASTWEST ON THE NORTHERN SIDE 50 FT,SOUTHERN SIDE

50 FT,SOUTHNORTH ON THE EASTERN SIDE 36, SOUTHERN SIDE 36 FT,
TOTALLINGANEXTENT OF 1500 SQ.FT.OF LAND AND BUILDING THEREON.

Sd/-

Authorised Office

INDIABULLS HOUSING FINANCE LIMITED

Date :16.03.2022
Place : MADURAI

PN The Trichur Urban
b4 Co-operative Bank Ltd.

Head Office : Mission Quarters, Thrissur - 1. HO-0487-2429245, E-mail :

POSSESSION NOTICE

Ref.No:- STN LTHL 187.To, 1. Mr.Shibu, S/o Rajan, Thindiyil House, Kainoor P.O, Puthur, Kokkath Road, Thrissur-680014. 2. Mrs Ninu Shibu, W/o Shibu,
Thindiyil House, Kainoor P.O., Puthur, Kokkath Road, Thrissur-680014. 3. Mr. T K.Rajan (Expired), S/o Krishnan, Thindiyil House, Kainoor P.O, Puthur,
Kokkath Road, Thrissur-680014. Legal Heirs of T.K.Rajan 1. Mr.Shibu. T.R. S/o Rajan, Thindiyil House, Kainoor P.O,Puthur, Kokkath Road, Thrissur-
680014. 2.Mr.Shaju .T.R. S/o Rajan, Thindiyil House, Kainoor P.O, Puthur, Kokkath Road, Thrissur-680014. 3.Mr.Shinoj. T.R. S/o Rajan, Thindiyil House,
Kainoor P.O, Puthur, Kokkath Road, Thrissur-680014. 4.Mrs. Komalam. T.R.D/o Rajan, Thindiyil House, Kainoor P.O, Puthur, Kokkath Road, Thrissur-
680014.

APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 05-11-2020 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs. 5,87,783/- ( Five Lakh Eighty Seven Thousand Seven Hundred and Eighty Three only) as on 04-11-2020 within sixty days from the date of receipt
of the said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 17" day of March of the year 2022.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.7,10,331/- (Rupees Seven Lakh Ten Thousand Three Hundred and Thirty One
only) as on 23-02-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

SCHEDULE - A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District- Kuttanellur, Village-Puthur, Sy. No.-441/7 P, Extent-1.45
Ares, Description:- All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:- East-Property of Rajan, North-
Property of Rajan & Road, West-Road, South-Road.
Place:Thrissur, Date: 17.03.2022.

recovery@tucb.in

Authorised Officer

KOCHI | TUESDAY, 22 MARcH 2022 Dusiness Standard

Piramal Capital & Housing Finance Limited

(Formerly known as Dewan Housing Finance Corporation Ltd)
Corporation Ltd) Registered office : Unit No. 601, 6th floor, PiramalAmiti Building, PiramalAgastya

@ Piramal
Corporate Park, Kamani junction, Opp.Fire Station, LBS Marg, Kurla( West) Mumbai 400070.

Branch Office:Piramal Capital Housing Finance Limited,1st Floor, KMM Building, Near Hotel Renaiaissance,Palarivattom, Cochin- 682025

POSSESSION NOTICE (for immovable property) Rule 8-(1)

Whereas, the undersigned being the Authorized Officer of Piramal Capital and Housing Finance Limited (PCHFL) (Formerly known as
Dewan Housing Finance Corporation Ltd) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 8 & 9 of the Security Interest (Enforcement) Rules
2002, Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay
the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount,
notice is hereby given to the Borrower(s) / Guarantor(s) and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under Section 13(4) of the said Act read with Rule 8 of the said rules. The
borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of PCHFL for an amount as mentioned herein under with interest thereon.

Date of Possession and As on
date of possession due amount.

SL Name of the Borrowers/ Demand Notice
No. Guarantors. Loan Code & Branch date, Due amount

Loan Code - 00003184
17.03.2022, Rs.366723/-

Joy L (Borrower) Emili L (Co-Borrower/Guarantor) Loan Code - 00003184
Loan Code-00003184 & 00003659 Branch - Trivandrum 31.5.2021, Rs.335862

Loan Code - 00003659 Loan Code - 00003659
31.5.2021, Rs.228256/- 17.03.2022, Rs.259942/-

Ref. No:- MDR MSL 9. To, 1. Mrs.Preethi Santhosh, W/o Santhosh, Madappatil House, Sankaramkandam, Mundur.P.O, Thrissur-680541. 2. Mr. Santhosh,
S/o Kunjan, Madappatil House, Sankaramkandam, Mundur.P.O Thrissur-680541.

APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 05.11.2020 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.10,31,687/- (Ten Lakh Thirty One Thousand Six Hundred and Eighty Seven only) as on 04.11.2020 within sixty days from the date of receipt of the
said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 17" day of March of the year 2022.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.12,19,200/- (Rupees Twelve Lakh Ninteen Thousand and Two Hundred only) as
on 16-03-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of time available, to
redeem the secured assets.

SCHEDULE- A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur,Sub District-Mundur,Village-Anjoor,Sy. No.316/2, Re.Sy No.-156/7,
Extent-2.02 Ares, Description:- All the part and parcel of the property of the above said land,building rights etc therein. Boundaries:- East-Property of Manoj
Pazhamukkil, North-Vazhy, West-Property of Sajeeven, South-Property of Vasu Vaderiyattil.

Place:Thrissur, Date: 17.03.2022. Authorised Officer

Ref.No:- MQ JPOD 8. To, 1. Mrs. Bably Shalysanker, W/o Shalysanker, Poovathum Kadavil House, Vrindavan Road, Kuriachira.P.O, Thrissur-680006.
2.Mr.Shalysanker, S/o Sankaranarayanan, Poovathum Kadavil House,Vrindavan Road, Kuriachira.P.O, Thrissur-680006.
3.Mr.Sankaranarayanan.P.R, S/o Raman,Poovathum Kadavil House,Vrindavan Road, Kuriachira.P.O, Thrissur-680006.

APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE. (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 30.09.2020 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.14,09,740/- (Rupees Fourteen Lakh Nine Thousand Seven Hundred and Forty only) as on 28.09.2020 within sixty days from the date of receipt of
the said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 17" day of March of the year 2022.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.17,41,670/- (Rupees Seventeen Lakh Forty One Thousand Six Hundred and
Seventy only) as on 15.03.2022 and interest thereon.The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of
time available, to redeem the secured assets.

SCHEDULE- A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur,Sub District-Akkikkavu,Village-Chiramanagadu,Sy.No.-198/6P, Extent-
2.98 Ares, Description:- All the part and parcel of the property of the above said land, rights etc therein. Boundaries:- East-Property of Sulekha, North-
Property of Jose, S/o Chakku, West-Private VVazhy, South-Property of Vini @ Eyyukutty.

Place:Thrissur, Date: 17.03.2022. Authorised Officer

Ref. No:- PTD MJL 23, To,1.Mr.Byju ,S/o Joseph, Thuruthel House,Uravam Padam,Chuvannamannu. P.O, Thrissur-680652. 2. Mr.Joseph, S/o. Varkey,
Thuruthel House, Uravam Padam,Chuvannamannu.P.O, Thrissur-680652.3. Mrs.Mary, W/o Joseph, Thuruthel House, Uravam Padam,
Chuvannamannu. P.O, Thrissur-680652. 4. Mrs.Shibi, W/o Baiju, Thuruthel House,Uravam Padam,Chuvannamannu. P.O, Thrissur-680652.

(Possession Notice Dated 17.12.2020 Cancelled and issue This Notice Therein)

APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 14.10.2019 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.13,52,496/- (Rupees Thirteen Lakh Fifty Two Thousand Four Hundred and Ninety Six only) as on 09.10.2019 within sixty days from the date of
receipt of the said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 17" day of March of the year 2022.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.16,38,036/- (Rupees Sixteen Lakh Thirty Eight Thousand and Thirty Six only) as
on 23-02-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of time available, to
redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District-Ollukkara, Village-Pananchery, Sy.No.-39/1,39/1, Re.Sy No.-204/17
204/13, Extent-0.95 Ares, 0.77 Ares. Description:- All the part and parcel of the property of the above said land, rights etc therein. Boundaries:- East-
Property of Keezheth Thanikunjamma, North-Property of Kunnath Joseph, West-Property of Chemmanthala Kuriakose, South-National Highway.
Place:Thrissur, Date: 17.03.2022 Authorised Officer

Ref. No:- CHV POD 41. To, 1. Mr. Sivadasan, S/o Kuttappan, Chathakudath House, Manavazhi, Valachira.P.O, Trichur-680562. 2. Mrs.Sarojini (Expired),
W/o Kuttappan,Chathakudath House, Manavazhi,Valachira.P.O,Trichur-680562. 3.Mrs. Sobha, W/o Sivadasan, Chathakudath House,
Manavazhi,Valachira.P.O, Trichur-680562. Legal Heirs of Sarojini W/o kuttappan. A. Mr. Sivadasan, S/o Kuttappan, Chathakudath House, Manavazhi,
Valachira.P.O, Trichur-680562. B.Smt.Kumari, D/o Kuttappan, Chathakudath House, Manavazhi, Valachira.P.O, Trichur-680562. C.Smt. Anitha, D/o
Kuttappan,Chathakudath House, Manavazhi, Valachira.P.O,Trichur-680562. D. Smt. Vijaya, D/o Kuttappan,Chathakudath House, Manavazhi,
Valachira.P.O, Trichur-680562.

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 06.01.2022 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.9,06,553/- (Rupees Nine Lakh Six Thousand Five Hundred and Fifty Three only) as on 04.01.2022 within sixty days from the date of receipt of the
said notice

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 17" day of March of the year 2022

The borrowers in particular and the publicin general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.8,98,719/- (Rupees Eight Lakh Ninety Eight Thousand Seven Hundred and
Nineteen only) as on 15.03.2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect
of time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY: District-Thrissur, Sub District-Cherpu, Village-Vallachira, Sy.No.-326/1, Re.Sy.No.-228/1, Extent-3.64
Ares, Description:-All the part and parcel of the property of the above said land,building rights etc therein. Boundaries:- East-Property of Balan, North-
Panchayath Vazhi, West-Property of Vadakkedath mana, South-Property of Vadakkedath mana.

Place:Thrissur. Date: 17.03.2022. Authorised Officer

Ref. No:- PGALTHL 129. To, 1.Mr.Venkitaraman, S/o Chellappadas, Veliyanoor Madathil House, Olarikkara, Pullazhi.P.O, Thrissur 680012. 2.Smt.Nithya
Venkitaraman, W/o Venkitaraman, Veliyanoor Madathil House,Olarikkara, Pullazhi.P.O, Thrissur-680012. 3. Mr.Vini Das, S/o Venkitaraman, Veliyanoor
Madathil House,Olarikkara, Pullazhi.P.O, Thrissur-680012.

APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 13.07.2021 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.22,88,140/- (Rupees Twenty Two Lakh Eighty Eight Thousand One Hundred and Forty only) as on 06.07.2021 within sixty days from the date of
receipt of the said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said ruleonthis 17th  day of March of the year 2022.

The borrowers in particular and the publicin general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.25,75,834/- (Rupees Twenty Five Lakh Seventy Five Thousand Eight Hundred and
Thirty Fouronly) as on 15.03.2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect
of time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur,Sub District-Ayyanthole, Village-Aranattukara, Sy.No.-316/19,314/38, Re.Sy.No.-Extent-
0.10 Ares, 1.86 Ares, Description:- All the part and parcel of the property of the above said land,building rights etc therein. Boundaries:-East-Property of
Cheruvathur Thomas, North-Property of Karyamkara Kochamminni, West-Property of Kuruvath Geetha, South-Road,

Place:Thrissur, Date: 17.03.2022. Authorised Officer

Ref. No:- WF HLG 4 & MSL 21. To, 1. Mr.Bibi Dhamodharan, S/o Dhamodharan, Pattatt House, Pulazhi .P.O,Thrissur-680012. 2.Mr.Dhamodharan, S/o
Akkan,Pattatt House, Pulazhi .P.O, Thrissur-680012.

APPENDIX V. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative BankLtd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT)
RULES 2002. Issued demand notice dated 09.11.2020 in HLG 4 calling upon the above addressees being borrower/sureties to repay the amount
mentioned in the notice being Rs.9,89,438/-(Rupees Nine Lakh Eighty Nine Thousand Four Hundred and Thirty Eight only) as on 06.11.2020 within sixty
days from the date of receipt of the said notice and issued another demand notice dated 09.11.2020 in MSL 21 calling upon the above addressees being
borrower/sureties to repay the amount mentioned in the notice being Rs.2,10,102/-(Rupees Two Lakh Ten Thousand One Hunderd and Two only) as on
06.11.2020 within sixty days from the date of receipt of the said notice.

The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 17" day of March ofthe year 2022.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd.HLG 4 for an amount of Rs.11,62,273/- (Rupees Eleven Lakh Sixty Two Thousand Two Hundred and
Seventy Three only) as on 15.03.2022 and interest thereon and MSL 21 for an amount of Rs.2,49,385/-(Rupees Two Lakh Forty Nine Thousand Three
Hundred and Eighty Five only) as on 15.03.2022 and interest thereon. Total Rs.14,11,658/-(Rupees Fourteen Lakh Eleven Thousand Six Hundred and
Fifty Eight only) The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of time available, to redeem the secured
assets.

SCHEDULE-A, DESCRIPTION OF IMMOVABLE PROPERTY :- District-Thrissur, Sub District-Ayyanthole, Village-Pullazhi, Sy. No.-51/2 P, Extent-1.62
Ares, Description:- All the part and parcel of the property of the above said land,building rights etc therein. Boundaries:- East-Private vazhi, North-Road,
West-Vazhi, South-Property of Bharamakulam Vareed.

Place:Thrissur, Date:17.03.2022 Authorised Officer

J JANA SMALL FINANCE BANK

(A scheduled commercial bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1,

Koramangala Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.
Branch Office: 10, Krishnapuram Colony Main Road, Mahatma Gandhi Nagar, Madurai-625014.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your immovable properties. Consequent to default
committed by you all, your loan account has been classified as Non performing Asset, whereas Jana Small Finance Bank Limited being a secured creditor under the Act, and in exercise of the powers conferred under
section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement) Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to
repay the amount mentioned in the notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

11/2 & 12/2B, Off Domlur,

2) Mr. Stephen J, Slo.
James Raj, No.1412-2, CR

sr Name of Borrower/ Loan Account Date of NPA| Amount
No. Co-Borrower/ Guarantor/ No. & Loan Details of the Security to be enforced & Demand | DueinRs./
i Mortgagor Amount Notice date ason
111) M/s. Southern Land Coimbatore Registration District, Vadavalli Sub-Registration District, Coimbatore Taluk, Pannimadai Village in S.F. No.70 consists of an
Forex and Services Pvt. extent of Punjai Acres 2.97 of land in this according New Sub Division S.F. No. 70/1 admeasuring an extent of Punjai Acres 1.48 % (in and
Ltd., Proprietor Mr. Stephen| Loan Account | out of the said Punjai Acres 2.97), according to the new measurement an extent of Punjai Acres 1.51 of land, S.F. No.71 consists of an
J, No. 14122, C R Centre extent of Punjai Acres 4.19 of land in this according New Sub Division S.F. No.71/1 admeasuring an extent of Punjai Acres 2.09 %; of land
Lawly Road  Junction, No. (in and out of the said 4.19 Acres) and the lad stated supra measuring about Punjai Acres 1.52 of land as per the Sale Deed by Document| npa Date:
Thadagam Road, R.S.|45989670000162 | NO-6762/2006 and S.F. No.72 Consists of an extent of Punjai Acre 0.42 in this according to the New Sub Division S.F. No.72/5 consists of
Puram. Coimbatore, an extent of 4 Cents in this 1 % Cents of land in total an extent of Punjai Acres 3.04 %2 of land is bounded on the: North of: The Lands 01-02-2022 Total
Tamilnadu-641002.| 45989440000021 | in S.F. Nos.70/3B and 71/3B, South of : The Lands in S.F. Nos.64 and 65, East of: The Rest of Land of Jayalakshmi and others in S.F.| ™™ amount as

No.71/1 and 72/5, West of: The Land in S.F. Nos.67, 68 and North-South Common Pathway. In Midst Punjai Acres 3.04 % of land which
& is converted into layout and divided into House sites and named as “AATHAVA CITY” which has been approved by the Local Planning & on
Authority by its LPA No. 30/2007 Dated 30.03.2007 in Which Site No. 22 is bounded on the: North of: 30 Feet width East-West Layout

S:entt(e Trl;a:”y FI{?oadd 45989670000034 | Road, South of: Site No.5, East of: Site No.21, West of: Site No.23. In Midst East-West on the Northern Side-34 Feet. East-West on the | Notice sent | 06.03.2022,
unction, thadagam Road, Southern Side-34 Feet, North-South on the Eastern Side-55 Feet, North-South on the Western Side-55 Feet. Admeasuring an extent of Rs

R.S. Puram, Coimbatore,| Loan Amount | 1870 Square Feet or 4 Cents and 128 Square Feet or 4 Cents and 128 Square Feet or 173.73 Square Meter of land together with on "

Tamilnadu-641002. Rs.33.50.000.00. | R-C-C-Building constructed thereon with an extent of 1037 Square Feet Meter and Portico with an extent of 201 Square Feet and its secu- 41,10,604.49

3) Mrs. Divya 8, Wio.| RS.93,90,000.99, 1 qenosits of E.B., Water and its Compound Wall Full Length and Equal Half in Northern and Eastern and Western side Compound Wall 11-03-2022

Stephen, No.2-315, Thotta| o 5 39 468 0o, | along with 10x4 Iron Gate together with 30 Feet width East-West Panchayat Road and 16 Feet Width North-South Common Pathway and| '~ -

Paguthigal, Vadamadurai,| """ |its usual cart track and its appurtenances attached thereto. The Building with respect to the above said property is approved by the
Kurudampalayam,| Rs.3,25777.00 |President of Pannimadai is regularized by its B.L. No.53/2008-2009 Dated 28.10.2008 through the fees Receipt No.040163 Dated

Coimbatore, ~ Tamilnadu- 28.10.2008. Door No.2/315-Aaathav City, Tax Assessment No.548, E.B. Service Connection No.1342 and Water Connection Deposit

641017. Receipt No.045971 Dated 17.04.2009. The above said property is within the limits of Pannimadai Panchayat.

Date: 21.03.2022, Place: Coimbatore

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown in column No.6, against all the
respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan account as on the date shown in Column No. 6. It is made clear that if the
aggregate amount together with future interest and other amounts which may become payable till the date of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for
enforcement of security interest upon properties as described in Column No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited
against the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/ prohibited from disposing
of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

rised Officer, For Jana Small Finance Bank Limited

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Sy. No. 413/7, Pulipara,
Alamcode Aanad Trivandrum Trivandrum Thiruvananthpuram Kerala :- 695023, Code — 00003659North - property of sukumaran,
South - panchayath road, East - property of geetha rani, West - property of mary, Area - 2.5 Ares

Helan Raju (Borrower) Christopher Daniel(Co-Borrower 31.5.2021, 18.03.2022,
IGuarantor)  Loan Code-0002588 Branch - Trivandrum Rs.498088/- Rs.567060/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Re Sy No-447/17-2-5 Thrikkadaavur
Village Kollam Taluk Kollam District Kollam Kerala :- 691601, North - vazhi, South - Bernard, East - Joseph, West - Babu, Area - 1.21 Ares

Aneesh Chandrasekharan (Borrower) Chandrasekharan L (Co- 16.6.2021, 17.03.2022,
Borrower /Guarantor) Loan Code-00003971 Branch- Trivandrum Rs.2793005/- Rs.3017167/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Survey No 616/12, Anayara
Kadakampally Village, Trivandrum Taluk Near Kadavoor Junction Near Kadavoor Junction Trivanduram District Thiruvananthpuram
Kerala :- 695028, North - Manju And Subadhra, South - Lekha, Prabhakaran, Way, East - Way, West - Chandrabose, Area - 2.01 Ares

Babu C (Borrower) Chandran A, Roshini R, Thankamani P (Co- 16.6.2021, 18.03.2022,
Borrower/Guarantor) Loan Code - 00002898 Branch - Thrissur Rs.2668368/- Rs.2979840/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Re Sy No- 336/11/1,
Kozhinjampara Village, Chittur Taluk, Near Kulukkappara Bus Stop Near Kulukkappara Bus Stop Palakkad District Palakkad Kerala :-
678555, North - ROAD, South - VASU, East - VASU, West - SANGEETHA, Area - 7.28 Ares

5 Sanal S K (Borrower) Leji M (Co-Borrower /Guarantor) Loan Code — 16.6.2021, 18.03.2022,
00009819 Branch - Kochi Rs.2299300/- Rs.2573353/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Survey No 223/2 A1 Pallippuram
Village Cherthala Taluk Cherthala Taluk Alappuzha Dist Kerala :- 688541, North - ROAD & BABY, South - Radhakrishnan, East - Thomas
Alumchuvattil, West - Remesan Devarajabhavan, Area - 4.05 Ares

Mohanan D (Borrower) Hiranmayi Mohan (Co-Borrower /Guarantor) 16.6.2021, 17.03.2022,
Loan Code-00002735 Branch - Trivandrum Rs.2028839/- Rs.2175398/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Resy No-340/13-2-1,340/13/4 Venganoor Village
Vizhinjam Vizhinjam Thiruvananthpuram Kerala - 695521, North - Leela, South - Sasi, East - Rajan & Thankan, West- Vazhi, Area - 2.09 Ares

Sailesh B Nair (Borrower) Seema Rajappan Nair, (Co-Borrower 16.6.2021, 17.03.2022,
IGuarantor) Loan Code - 00009851Branch - Kochi Rs.2009170/- Rs.1987690/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Sy No 282/2 Elamkulam Village Kanayannur
Thaluk Kanayannur Thaluk Cochin Corporation Ernakulam Kerala :- 682020, North - Pvt Road, South - Property Sold To Rajalakshmi, East - Balance
Property Of SellerAnd Road, West - Property Sold To Syamkumar, Area-2.01 Ares

Aneesh T P (Borrower) Anoop T P(Co-Borrower /Guarantor) Loan 16.6.2021, 18.03.2022,
Code-00001127 Branch - Kannur Rs.1468446/- Rs.1467512/-

oo

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Rsy No 279 Aralam Village Thalssery
Taluk Thalssery Taluk Kannur Dist Kannur Kerala :- 670704, North - Velimanam Colony Road, South - Property of Joseph, East - Property
of Margret, West - Property of Benny, Area - 3.44 Ares

Sherin Thaha Nizamudheen (Borrower) Nisumudheen Musaliar
Karumalil Sidhique, Thaha Kunju Abdul Rehman Kunju (Co-
Borrower /Guarantor) Loan Code — 00002481 Branch - Thrissur

16.6.2021,
Rs.795863/-

17.03.2022,
Rs.891227/-

w©

Description of Secured Asset (Immovable Property) : Al that part and parcel of Property bearing:-Re Sy No. 65/5-12, Nedumbassery Village
Nedumbassery, Aluva Taluk Near Vappalassery Pddp Near Vappalassery Pddp Ernakulam District Ernakulam Kerala :- 683585, North - Private Road,
South - Property Of Palatti Baby, East - Sunny Manaikudy Jacob, West- Property Of Sunil K Koovakkat, Area - 2.22 Ares

Saji George (Borrower) George MV (Co-Borrower /Guarantor) Loan 28.6.2021, 18.03.2022,

1 Code -00007086 Branch - Kochi Rs.839982/- Rs.862255/-

Description of Secured Asset (Immovable Property) : Allthat partand parcel of Property bearing:-Sy No. 258/23 Aluva West Village Alangad Aluva Emakulam
Kerala -683511,North- property of rajan, South - Property of varghese, East - property of damodaran, West- property ofjames &Road, Area- 1.21Ares

1 Suresh M B (Borrower) Vijaya A K (Co-Borrower /Guarantor) Loan 28.6.2021, 18.03.2022,
Code -00008051 Branch - Kochi Rs.520675/- Rs.565793/-

Description of Secured Asset (Immovable Property) :Allthat part and parcel of Property bearing:-Sy No 281/8 Marampilly Village Marampally Edso Emakulam Dist
EmakulamKerala :-683107, North-Canal., South- Property of Rajan., East -Balance Property of Ammini., West - Edamattath Property, Area- 2.43Ares

12 Prabhakar C (Borrower) Ashamol A (Co-Borrower /Guarantor) Loan 28.6.2021, 17.03.2022,
Code 00008538 Branch - Kochi Rs.227525/- Rs.232336/-

D ion of S 1 Asset (| ble Property) : All thet part and parcel of Property bearing:-Sy No 480/6, Re Sy No 480/3, Kalavoor Allappuzha Allappuzha
AIappuzhaKeraIa -688546, North- Property of Dasan., South - Property of Bajjuand Road., East- Property of Santhosh, West- Property of Joy., Area- 1.62Ares

n Vishnu K K (Borrower) Krishnamoorthi Vavachan, Visakh K S (Co- 28.6.2021, | 18.03.2022,
Borrower /Guarantor) Loan Code - 00009418 Branch - Kochi Rs.943802/- Rs.969429/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Mr. Vishnu K.k, Sy No. 192/5 Kodamthuruthu
Village Cherthala Taluk Cherthala Alappuzha Kerala :- 688550, North - Property Of Vijayan, South - Private Road, East - Road, West - Property Of
Satheesh Kumar & Sindhu, Area-4.99Ares

1 Ajith  Gangadharan (Borrower) Kamala Bhai, (Co-Borrower 28.6.2021, | 17.03.2022,
I/Guarantor) Loan Code —00002221 Branch - Trivandrum Rs.1819896/- Rs.1919373/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-592/3/44/45 & 592/3/44 Yeroor Village, Pathanampuram
Anchal Nediyara B.oKollam Yeroor Kollam Kerala :-691306, North - Sudharma, South - SNDP, East- Road, West- Vijayamma,Area- 10.12Ares

15 Shaji Kesavan Nair (Borrower) Veena P (Co-Borrower /Guarantor) 28.6.2021, 17.03.2022,
Loan Code - 00003065 Branch - Trivandrum Rs.1539741/- Rs.1547438/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Malayam Pottayil Pallichal Edso Trivandrum Trivandrum
Thiruvananthpuram Kerala :-695020, North - property of saji, South - road, East - property of padmini, West-road, Area- 1.29Ares

" Raja A (Borrower) Sreelekshmi S (Co-Borrower /Guarantor) Loan 28.6.2021, | 17.03.2022,
Code -00004376 Branch - Trivandrum Rs.4893924/- Rs.5254720/-

Description of Secured Asset (Immovable Property) : Allthat partand parcel of Property bearing:-Resy No:4/1-31-1 Kalliyoor Village, Trivandrum Taluk, Trivandrum
District Thiruvananthpuram Kerala:-695020, North - Property of Madhavikutty, South-Road, East- Way, West- Property of Madhavikutty, Area-2.01Ares

17

Simi  Baiju (Borrower) Baiju Vadakkeparambil Prabhakaran, (Co- 20.7.2021, | 17.03.2022,
Borrower /Guarantor) Loan Code - 00007834Branch - Kochi Rs.1733500/- Rs.1903051/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:- plot In Survey No:175/11 Vadakkeyara Village
Paravoor Taluk Emakulam Kerala :- 682320, North - palium parambu, South - property of prema &pathway, East - property of haraharan &pathway,
West - Purambokku thodu, Area - 12.74Ares

=3

1 Sinoj P J (Borrower) Tina Joseph (Co-Borrower /Guarantor) Loan 20.7.2021, 17.03.2022,
Code-00010859 Branch - Kochi Rs.1593607/- Rs.1755837/-

Description of Secured Asset (Immovable Property) : Al that part and parcel of Property bearing:-Re Sy No.167/14, Manikkamangalam Mattoor
Village, Aluva Taluk Near Manikkamangalam Junction Erakulam District Emakulam Kerala :- 683574, North - Thomas, South - Krishnan, ammini and
Saritha, East- Road, West - Kochuthoma, Area - 2Ares

1 Ajith Kumar Chellappan (Borrower) Geetha C (Co-Borrower 23.7.2021, | 17.03.2022,
I/Guarantor) Loan Code —00000880 Branch - Calicut Rs.1080088/- Rs.1150206/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-4.75 Cents Of Land In Rs No 106/10 Chelambra Vilage
Kondotty Taluk Malapuram District Malappuram Kerala - 673634, North - Faisal, South- Lane, East- Lane & Muhammad, West- Others Property, Area - 1.92Ares

2 Beena Radhakrishnan (Borrower) Radhakrishnan K Ramakrishnan 23.7.2021, 17.03.2022,
(Co-Borrower /Guarantor) Loan Code - 00011311 Branch - Kochi Rs.646910/- Rs.706913/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Re Survey No. 60/6, Kuzhuppilly Village, Kochi Taluk,
Near Janatha Bus Stop Emakulam District Erakulam Kerala :-682501, North - Road, South - Sambhasivan, East - Praveen, West - Sami, Area - 0.92 Ares

. Santhosh K K (Borrower) Sethu S B (Co-Borrower /Guarantor) Loan 31.8.2021, | 18.03.2022,
Code-00007870 Branch - Kochi Rs.1071444/- Rs.1122331/-

Description of Secured Asset (Immovable Property) : All that partand parcel of Property bearing:-Sy # 180 - 3/3 & 3/2 Kokkothamangalam Village, Cherthala Cherthala
Taluk CherthalaAlappuzhaKerala -688524, North- Property of Rajendran & Indhu., South- Property of Shaji, East- Property of Muraleedaran, West-Road., Area-2. 22Ares

22

Robin T M (Borrower) Rajimol R(Co-Borrower /Guarantor) Loan 31.8.2021, | 17.03.2022,
Code-00002934 Branch - Trivandrum Rs.573183/- Rs.626907/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Sy No:22/1-18 Thalavoor Village Kura B.o Kollam
Kollam Kerala :-691557, North - Property of Thankamma, South - Property of Lukose, East - Property of Raju, West - Panchayath road, Area - 2.02 Ares

2

Vinod V (Borrower) Anujitha T (Co-Borrower /Guarantor) Loan Code 31.8.2021, | 17.03.2022,
-00001255 Branch - Kottayam Rs.2180536/- Rs.2315950/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-RE SYNO 738/12, Taluk Karthikapally, Kumarapuram
Village Karthikapally Alappuzha Kerala - 690516, North - SAJIKUMAR & ROAD, South - LATHEEF, East- SUBHASH, West- SAHAD, Area-2.01Ares

Qah

d Aboobakar Sh kutty (Borrower) Mubeena Saheed, 31.8.2021, 18.03.2022,
Shamsukutty Aboobacker(Co-Borrower /Guarantor) Loan Code - Rs.4063823/- Rs.4008579/-
00003463 Branch - Trivandrum

24

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Flat No 4a, Gie Majestic Attipra Village,akkulam
Trivandrum Thiruvananthpuram Kerala :- 695031, North - Property Of Prabha,suresh,sabu & Rajitha, South - Road, East - Road, West - Property Of
Vijayakumari & Mhd.rafi Saye, Area- 1.79Ares

31.8.2021,
Rs.10432402/-

18.03.2022,
Rs.10985356/-

Fathima Habeeb (Borrower) Hinfas Manadath Habeeb, Hinsaf
Manadath Habeeb, Hinshra Habeeb (Co-Borrower /Guarantor) Loan
Code-00009353 Branch - Kochi

2

>

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Flat No 11 E ,dd Samudradarsan Dd Samudra Of
Desai Homes Marine Drive-kochi Ernakulam Ernakulam

p Shajilal David (Borrower) Sheeja T, Mary Joy D (Co-Borrower 24.9.2021, 17.03.2022,
6 IGuarantor) Loan Code - 00004265 Branch - Trivandrum Rs.1390353/- Rs.1434941/-

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Re Sy No:452/13-10 Parassala Village
Neyyattinkara Taluk Trivandrum District. Thiruvananthpuram Kerala :- 695502, North - Property Of Raveendran, South - Way, East - Property Of
Shibulal, West - Property Of Jaya Nandhan, Area-2.01 Ares

24.9.2021,
Rs.1262528/-

17.03.2022,
Rs.1357084/-

Pradeepkumar G (Borrower) Lathamol L, Santhakumari
Gopalakrishnakurupu (Co-Borrower /Guarantor) Loan Code -
00009123 Branch - Kochi

2

=

Description of Secured Asset (Immovable Property) : All that part and parcel of Property bearing:-Aryadu South Village Ambalappuzha Taluk Alappuzha
Muncipality AlappuzhaAlappuzha Kerala :- 688008, North - ROAD, South- THOMAS JOSEPH, East- GOPIKUTTAN NAIR, West - VAZHY, Area- 7.09Ares

Place: Cochin, Date : 22/03/2022 (Authorized Officer), Piramal Capital & Housing Finance Limited
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Declaratian abou! criminal cases
As per the judgment dated 22h September. 20, of Hor'ble Supreme Court in WP (Civil No. 6.0l 2
£0rs. Vs Union of ndia ¢ Anr )
Name and address of candidate - A A RANIM, SHEEIA MANTIL, THVCAUD, PIRAPPANCOOE PO
Name of palitical party communist Party of ndia caarist
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